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For the Intervener

ORDER

There was no appearance on behalf of ROC as well as for the Income tax
Department. It is seen from the records that during the last hearing on
31.1.2018, directions were given to the ROC and Income tax Department to file
their reply/observations within 2 weeks. Till today, no reply has been received
from these statutory authorities. Both the Departments are given one more
chance to file their reply within a week from today. If not filed, the matter will
be finally heard.

Let the matter be posted for hearing on 01.5.2018.
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